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ween the book balances and the actual
stocks of rock-phosphate and sulphur,

(b) The Management of thc company
are further investigating the matter and their
Report is awaited.

12 hrs.

RE. CALLING ATTENTION
NOTICES

(Querv)

MR. SPEAKER : Papers to be laid on
the Table. Mr. V, C. Shukla.

SHRI S. M. BANERJEE (Kanpur) : You
know, Sir, the 1.1.1., Kanpur has been ¢losed
...(Interruptions).

MR. SPLCAKER : T am sor1y. 1 have not
allowed it.  If you speak without my per-
mission, T am not going to allow it _ (Inter-
ruptions), The Member who speaks without
my permission will not be recorded.

SHRI S. M. BANERJEE : *

~ MR.SPEAKER : 1 have not allowed
it,, (Interruptions). There is ample opportu-
wity. Budget Discussion is going on. The
opportunity is avajlable.  You con refer
thesc matters in the Budget Debate.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : I have given a call attention
motion about Nagarwala's death in the jail.
We have not been told anything about it,

.MR. SPEAKER : I have never bcen
telling about call attention motions.

SHRI JYOTIRMOY BOSU :
Mr. Nagarwala’s death in the jail

About

MR, SITEAKER : If you go on making
hoise, nothing will come out . (Interruptions)
I have not ajlowed it.
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SHRI] S. M. BANERJEE : I simply want
that the Education Minister may make a
statement. After all this is the biggest insti-
tution in Kanpur,

MR. SPEAKER : What are you doing,
when 1 have not allowed it ?

SHRI S. M. BANERIJEE : This has been
closed. Have pity on the 3000 students
who are there and the 500 employees.

MR. SPEAKER : Order, order. I have
not allowed the hon, Member,

SHRI S. M. BANERJEE : Where can [
go, Sir ? It cannot be raised in the UP
Assembly. 1t can be raised only here.

MR. SPEAKER : When I say 1 have not
allowed it ,

SHRI S, M. BANERIJEE : *

MR. SPEAKER : Please go on. This
will not be recorded. I have not called you.
If you go on arguing, it will not be recorded.
This is not the way to raise the matter,

SHRI JYOTIRMOY BOSU : We give
call attention notices. Unless we are in-
formed  , (Interruptions). We have got to be
informed that they have been rejected.

MR. SPEAKER : If you are not inform-
ed, that means that it has not been accepted.

SHRI JYOTIRMOY BOSU: Don't
make me say that you want to suppress these
things. You are more loyal than the king.
...(Interruptions). Somebody has got 10 come
and tell us,,,

SHR1 INDRAJIT GUPTA (Alipore) :
Mr. Jyotirmoy Bosu has got a point. Uptill
now the practice was that when a2 member's
call attention was not admitted, he is always
informed. The Lobby Clerk used to come
and tell us, ‘Your notice has not been ad-

*Not recorded.
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mitted’. Something should be there. The
established convention should be followed.
Otherwise, we think it has been kept pend-
ing.

SHRI JYOTIRMOY BOSU : This isa
very serious matter. It is causing anxiety in
the minds of hundreds and thousands of
people—how Mr. Nagarwala died in the jail
and how the Police officer who was enquiring
into it also met with an accident and died.
This is all suspicious, We, the elected Mem-
bers, have a right to ask about it,

MR. SPEAKFR : I have not allowed
it,, (Interruptions).

SHRI H.N. MUKERJEE (Calcutta-
North-East) : Could I submit, Sir, that
Parliament should not give an impression
that things are being suppressed because in
the Parliament to-day the Opposition is not
numerically strong as it had been only latcly
...(Interruptions).

SHRI PILOO MODY (Godhra) : It is
very much the case.
SHRI H. N. MUKERJEE : 1 am sorry

to have to intervene

SHRI PILOO MODY : There was a
time when you could never have done this,

MR. SPEAKER : That is a complex
from which you should not suffer,

SHRI H. N. MUKERJEE : It isnota
matter of complex, Itisa matter of im-
pression in the country that Parliament, if it
is to uphold its traditions, should counter it.
Here in Parliament we should have the
opportunity of raising such important
matters. For example, people are asking
questions and if you tell us, ‘Go and speak
in the Budget debate’, you won't allow me
to speak on the Budget debate.

SHRI JYOTIRMOY BOSU : You will
talk about relevancy.

SHRI H. N. MUKERIJEE : After all the
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Parliament should focus the attention of the
country,

MR. SPEAKER : 1t is followed in the
House and in many Parliaments and any
Member can say anything on the Budget,
when it is a General Debate.

SHRI ATAL BIHARI
rose.

VAJPAYEE—

Why has
discontinued

SHRI INDRAJIT GUPTA :
the earlier practice been
(Interruption).

SHRI PILOO MODY : When two people
speak at the same time it is very difficult to
follow anything. Shri Indrajit Gupta has
just asked a question as to why the practice
that was followed earlier has been disconti-
nued. (/nterruption) 1 want an answer, Sir.

SHRI K. MANOHARAN (Madras
North) : Don't you know, it is a serious
matter which causes anxiety throughout the
country, throughout the length and breadth
of the country; this fellow died, the infpector
also died; il is not an accident according to
certain persons. Notice of Call Attention
was given. You have rejected. Nobody
knows what prompted you to reject that.
You have got your discretion, we don’t deny
that,

MR. SPEAKER : We have a Debate.
We have got a Debate already going on.

SHRI PILOO MODY : What has it got
to do with the Budget Debate ? Then why
don’t you do away with everything ? Why
did you allow a discussion on Cotton
yesterday ? We could have discussed that
also in the Debate. In the Budget Debate
the Minister is not called upon to answer all
irrelevancies which we aré entitled to say
during the course of the Budget Debate; but
for a specific motion on a specific subject the
Minister has got to reply specifically to the
points raised.

MR. SPEAKER : Therc are so many
Calling Attention Motions every day, It was
more thau 20 this morning.
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SHRI PILOO MODY : Yet there is not
one today.

A A '

'’ MR.'SPEAKER : Don't be loud inter-
rupting me.  Kindly hear me. As far as the
other Motions are concerned, which are not
accepted, 1 shall go into the proceduic as to-
whether the ptocedute was followed, whether
they were informed, of whether onlv in cae
of accepted Motion, they were informed. As
far as the case of Naghrvala is coaberned.
woe have Hiscussed in this House this subject
for a number of times,  (Interruption).

SHRI PILOO MODY : For an entire
session we tried 10 raise a Debate on this
very subject and you had not allowed it.

SHRI JYOTIRMOY BOSU :  After the
death of that person, nothing has happencd.
We suspect foulplay on this and that is why
we want this to be throughly discussed.
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. Mﬂr~ ISPFAKER:. ;L eannot do 1t myself.
! eBHRI JYOTIRMOY BOSU : Why can't
you do it yourself ? You want to save the
Government from embarrassment.
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MR. SPEAKER 1 No, not at alf.
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SHRI JYOTIRMOY BOSU : Why are
we prevented from raising this Call Attention
Motioa ? We have to exercise our rights.

MR. SPFEAKER : There are so mans.

SHRI JYOIIRMOY BOSU : Everything
wn be djscussed here.  We are all elected
Mgmbers; we are not nominated Member of
the Chairman or somebody else.
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SHRI PILOO MODY : Is there anybody
to speak on behalfi of the Government ?

SHRI H N. MUKLRIEE , Parliament
has been in possession of this matter. What
happeued was, in regard to this NMagarwala
matter. the Government could get away with
W at that pomnt of time becausc certain -judi-
cial provesses had been invoked by certain
combination of circumstances which are very
doubtful in the minds of some of us. The
judick] process has been sought to he
invalidated and today there 5 no other
alternative except discussion in Parliament.
We ought to know abqut the whereshouts
of the moncy. It & & very subslantial sum
of ‘moncy which was involved, namely Rs. 96
lakhs, and beaven koows what else.

MR. SPEAKER : Would hon. Members
please listet to me? This question has
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aheady been answered in this House. On
22nd March, 1972, a question was asked in
this House on this matter, and the hon.
Minister said in reply to part (b) of the
question

“The sub-divisional magistrate is holding
an inquest under section 174, Cr. P. C.
into the cause of death.”

SHRIS. M. BANERIJEE : It was an
unstarred question. The number of starred
questions has been reduced from 30 to 20,
and we are not allowed to put sufficient
number of starred questions, but we have to
put only unstarred Questions.

MR. SPEAKER : Tle point is that the
matter is Sub judice, 1t is for Government
now to come out with the information
whether this is still going on an whether this
is Sub judice or not. The information that 1
have is only this that it is Sub judice, How
can 1 admit any motion on a matter which
is Sub judice ?

SHRI PILOO MODY : This House i
pot bound by matters that arc Sub judice.

SHR1 JYOTIRMOY BOSU : The man
has been killed n jail.
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SHRI H. N. MUKERJEE : The judicial

process has been rendered defunct by certain
number of incidents happening,

MR. SPEAKER : The matter is already
under inquiry.

SHRI H. N, MUKERIJEE : The judicial
inquiry is not there any longer, because the
man is not there.

SHRI PILOO MODY : I charge that
this is a lame excuse that js being trumped
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out in this House that the matter is Swb
Judice, and, therefore, it cannot be discussed,
I know of no law which forbids us to discuss
it.

MR. SPEAKER : Can we discuss Sub
judice matters in this House ?

SHRI JYOTIRMOY BOSU : The man
has died in jail and the inquiry officer has
also died.

MR. SPEAKER : The matter is Sub
judice. 1 have no power to admit anything
on a Sub judice matter.

SHRI PILOO MODY : Then all that
they have to do is to go on prolonging the
case, now that the man is dead, for the next
25 years so that Parliament cannot discuss it
according to your interpretation of Parlia-
mentary law.

MR. SPEAKER : So far, thc matter is
under judicial inquiry, and 1 have no power
to admit any question or any motion on it.

SHRI JYOTIRMOY BOSU : It is in
their interests to come forward with a state-
ment.

SHRI ATAL BIHARI VAJPAYEE : You
can ask Government to Jay on the Table a
copy of the post mortum report. That is not
Sub yudice.

MR. SPEAKER : It is only when
Government inform me that it is not sub
Judice that I can consider it,

SHRI ATAL BIHARI VAJPAYEE :
First, you said that the budget was being
discussed, and so, the question could not be
taken up. Now you are saying that the
matter is sub judice and, therefore, it cannot
be discussed.

SHRI JYOTIRMOY BOSU : Therefore,
kindly admit a callidg attention-notice.
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SHRI ATAL BIHAR] VAJPAYEE :
You can ask Government to lay the poss-
mortem teport on the Table of the House,
That is not sub judice.

SHRI PILOO MODY : I charge that
this Government is guilty of crime, but you
are not permitting that to be exposed on the
floor of the House.

SHRI JYOTIRMOY BOSU : All that
we wanted to do through a calling-attention-
notice was to make the Government make a
statement on the floor of the House as to
what they had to say about the death of
Mr. Nagarwala and also the deatd of the
DSP Mr. Kashyap, who was inquiring.

MR. SPEAKER : After this, 1 shall
enquire from Government whether they have
get any report about the, ...

SHRI JYOTIRMOY BOSU : They will
obtain the report.

MR. SPEAKER : So long as the judicial
inquiry is going on, I have no authority to
admit anything on jt, All that Lon. Mem-
bers can do is that through a question or in
the course of a speech in this House on the
budget, hon. Members can ask how long it
will take. They cannot, however, discuss the
maitter.

SHR1 JYOTIRMOY BOSU : Let there
be no impression in our minds that you
want to protect the Government.

MR. SPEAKER : How can wc discuss
it 5o long as it is sub judice 7

SHRI JYOTIRMOY BOSU : Death is
not sub judice. The accident that killed
Shri Kashyap is mot sub judice. We want
Government to tell us how these two persons
had died. What js wrong in asking for that
information ?

SHRI PILOO MODY : Mysteriously.
MR. SPEAKER : As soon as the inquiry

is over, it should bo the duty of Govern-
ment to inform the House as to its result.
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fHRI JYOTIRMQY BOSU : 1 want
your ruling as to whether you are going to
accept our call attention motion.

MR. SPEAKER : So fong as [ am not
sure whether it is suh judice or not ] cannot
do it.

SHR1 JYOTIRMOY BOSU : Do not
create an impression that you are anxious to
protect the Government.

MR. SPEAKER : No please.

SHRI JYOTIRMOY BOSU : You are
creating an impression that you want to pro-
tect the Government,

MR. SPEAKER : If the matter is sub
judice, it 1s my duty to protect them. How
can 1 allow it ?

SHRI K. MANOHARAN : We do not
want to discuss the merits or otherwise of
the case. WNagarwala has died uader
circumstances which aie very mysterious,
Another man has also dicd in an accident.
These two things happened. My question is @
what prevents you from asking Government
to submit the post morterm reports about these
two people, nothing elsc. The rest is sub
Judice.

SHRI PILOO MODY : Before fiddling
with it.

SHRI VIKRAM MAHAIJAN (Kangra)
The matter is in the court.

SHRI ATAL BIHAR!I VAJPAYEE : The
matter is in the court of a sub-divisional
magistrale. We can demand that the entire
matter be referred to a High Court Judge.
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We ali know how sub-divisional magistrates
i Dethi function. T do not want to cast any
aspersion

MR SPEAKER : It 1» not for the
Speaker to say whether it should go to the
High Court.

SHRI ATAL BIHARI VAJPAYEE :
We are entitled to ask why the matter was
not referred to a High Court Judge

MR. SPLAKER : You can ask how long
this will take.

SHRI PILOO MODY : I would like to
know which rule of Parhament forbads dis-
cussion of such a matter here,

SHRI S. M. BANERIEE : On a powmt
of order, Rule 197 under which we table
call attention motions which you m your
wisdom accept or reject, says,,

MR. SPEAKER . 1 know .

SHRI S. M BANERJEE . I am quoting
to refresh my memory.

“A member may,  call the attention of
the Munister tp any maticr on a matter
of urgent public importance, "

MR, SPEAKER : The decision is with
the Speaket,

SHRI S. M. BANERIJEE : Some mem-
bers 1n their wisdom have tabled a call atten-
tion 1q copnection with the mysterious death
of Nagarwala and another person. Some of
us have tabled a call attemtion motion
regarding the closure of 1IT, Kanpur.
These are for your consideration, These
matters are, according to us, of urgent public
importance. Neither of this has becn accep-
ted by you vet. In one case, the mattér may
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be sub judice accordmg to the verdict of the
court or according to your observations, but
what is sub judice i the closure of th’e I ?
An educational institution has been closed.
Dr. Mathaia, the Director has behaved in a
dictatorial fashion at the instance of Ameri-
can imperialists.

Under rule 340, i demand that the bus-
mess of the House be adjourned to discuss
this matter of urgent public unportance,, **

MR. SPEAKER : I am not allowmg
what he says to go on record

SHRI S M. BANERJEE . **

MR SPFAKLR : Whatever it s, 1t s
for me to judge. You cannot force me like
that. If you go on foicng me bke that, ] am
sorty 1 cannot allow 1t.

SHRI S. M BANERJEE . All important
mattets are bemg discussed 1n the other
House. We are precluded fiom discussing
them here. After all. we are all elected
Mcembers, Therc, many of them are nonunat-
ed. (Interruption)

MR. SPEAKER : 1 am very sorry. Mr,
Bancrjee, kindly sttt down. (Interruption)
Two Members arc holding the House to
ransom I do not hike that.

iGN W WG FI4 AT WK
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MR. SPEARER : Ordes, ordex, I. am
very sorry. Do not try to exploit iny
patience.

*¢ No. recorded.



